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Mo st Urgeant/Out_Thay

G-metre Wotl fle-t1ion

Sxtra Ordin»ry Part-IV_

aovernment of national capit=l Territory of Delhi
(Becoartment of Law,Justice & Legislative AEE &L rs)
5.Sham Nath Marg, Delhi-110054,

No.F.14/21/95-99/La/ Nated Oct., 1009

To

The Addl. Secretary(GAD/Co-ord,),
Govt. of N.C.T. of DNelhi,
5, Sham Nath Marg, Delhi~-11005%4,

Subs Gazette Notification of the fadrapr-stha Vi ehwavi dal ay=
( Second AmenAdment) Act, 1999 { pelhi ot Mo. B of 1999,

[ 8 o

I am directed to forward herewith tic conies of the
above notification (English & HinAdi version) for nublishing
in the Delhl Gazette (Part-IV) Zxtra-ordin=ry today Lt uelfy Th
i1s requested that at llesst 10 cories of the game may he eonpt
to this department as s0°OD as it 1g received from the nress

e

Yours faithfully,

R ok DD RRLO LOR)
EnclsiAs above. Under Secretary(L23)

fo. F-14/21/95-99 /1.0 74 / Dated //Cct., 1999

\‘ Copy €orwarded for information & necessary action tos

1, The Secretary to L.G., Rajniwas, Lelhi,

p. Director of Higher EAuc-tion, 0114 Sectt., Pelhl,

Fa Ssecretary tc the BAncatinn Minicter,0ld Socott., Delhi,

4, Secretary to the Chlef Miniecter, 017 Sectt., Nalhi.

5 P.5. to Chief ESrcretsry, “ovt, ofF Delhi, 5-Sham Nath
Marg, Delhi,

6, Secretary(L.A.),h?ﬂi?l“tivn nageembly Delhi,014 3Sectt.,

Delhi.
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Unver Scrretary(LEH:)
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(To Be pPublished in Part-4 of Delhi Gazette Extra Crdinary)

Government of National Canital Territory of Nelhi

(Department of Law, Justice & Legislative Affairs)
5-gham Nath Marg, “elhi-110 054,

— — e w— — —_— i — T —

No.F.14,/21/95-99/La/ Dated Oct., 1020 |
The following Act of Legislative AesembDly received l
the asgent of the Lt.Governor of Delhi, on the 27.6.99.an1 |

ig hereby published for general information:-

(Delhi Act No.8 of 1999)

— — — — T — o

as passed by the Legislative Assemnbly of the Nationsl C-pital
Territory of Delhi.

to amend the Indraprastha Vishwavidyalaya Act. 1998 (Delhi Act 9 of 1998)
Be it enacted by the Legislative Assembly of National Capital Territory of Delhi in the Filticth

year of the Republic of India as follows:-

1. Short Title and Commencement :- (1) This Act may be called the Indraprastha
Vishwavidyalaya (Second Amendment) Act. 1999,

(2) It shall come into force with effeet form the date ol its publication m the ofhictal
Gazette
2. Amendment of long title :- In the Indraprastha Vishwavidyalaya Act, 1998 (Delhi

Act 9 of 1998) (hereinalter referred to as the “principal Act™). in the long title, for the
words “the Indraprastha Vishwavidyalaya™. the words “the Guru Gobind Singh
Indraprastha University™ shall be substituted.

3. Amendment of section 1. In the principal Act. in scetion 1, in sub-section (1), for
the words ** the Indraprastha Vishwavidyalaya™ the words “the Guru Gobind Smgh
Indraprastha University™ shall be substituted,

4. Amendment of section 2. In the principal Acto i section 2o clause (2, lor the
words * the Indraprastha Vishwavidyalaya™. the words “the Guru Gobimd Smgeh
Indraprastha University™ shall be substituted,



Amendment of section 3,
the words “ the Indrapr
Indraprastha Unive

In the principal Act. in seetion 3
astha Vishwavidyalaya™
rsity” shall be substituted.

<insub-section (1) . for
» the words “the Guru Gobing Stngh
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Under secretsry (Lg&)

Yovt, of n.c.t.., of Pelhi,



- ¢ butell TTuUa SaTuTRy a1 - 4 3 UelsHig
RTETY TTUBTHT & Toral ateny,
glufa, =aTy ¥d fauial o1d radr
S=ATAATY w17, TEFT = 11 uubhe

AT IGT. 1h/ 21/ Y5=99/Rel. Ry Reilm ik, 2

SURTWIUTeN, TET wl TeATw «7e 20 77 al Tand sgalo o
GEUTA TObTT GAT WTRT GITRG THT alde o B i al Gy
G EATY Qo TTaRl Twal HT T @
NEa T o IS SR RN OY VY EUEA N RN ETIRNEE Rl PR L TR PO P
a FafelT aTHIFG- deldT 8, 1:9%
gUTLGTY TTWBTAHT @ fafii] wi 1eBTH GaT WTR GOT SR,
L

gt B

gy favaferera s, 1998 (1998 &1 fResht siRf
¥ 9) BT HWAST B & o g |

AR 7T s & gard 9 4 v e e fowd
@1 faur o grr A ueR siffafaa fsar oo —

vt de qom arey |
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(1) 39 s B gsuwr Qwafaea @
weme) ffaw 1999 wET I |

(2) U 99 A wird 8 W) W ey
H st grr FuiRe @y

& e @1 weles) 2 g fawafderaa sffas, 1998 (1998

F1 el sffm o) (gwa omil wya

afem @ vu A fAfde) & @ ofide

gy favafdenery” el & e uv e

Mfde Ris s=wy RAvafeaay” w=m) 5

gfarenfoa fasar s

SGUTT 1 BT HENEA | 3. T AR & AT 1, IT 3T (1) A
T faeafdaran wel & W w
M= R swwre fvafiaen” w=i -
wfovenfs fasar s

ST 2 1 e | 4. v s @ s 2 @ ar (@) s

gy fazafderery” weal & Wi o
M iz grauver Rvaflamem va&) 5
gfdrenfaa fasar iraer

3IGUTT 3 &1 AeIEH | 5, v AR @ 3T 3, 9y arper (1) i
“graurel fqwalazneiy v & wener uv "I
mia=e g gy Ruafeman” s o
wferenfoa frar s
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